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NEW DELHI IlI;J;

The Consuttant Judiciat,
Hon'bte Nationat Green Tribunat,
Principat Bench,
New Dethi.

N o : J KPCC/NGT/OA 1 41 2025115 L Date:-0L -08-2025

Sub:- Report on behatf of Jammu and Kashmir Poltution Control
Gommittee in pursuant to the Hon'bte National Green Tribunal,
Principal Bench, New Dethi order dated 22-01-2025 in OA No.

14t2025 titted Zahoor Ahmad Dar Versus Union Territory of J&K &

Ors

Sir,

ln comptiance to the directions of Hon'bte Nationat Green Tribunat,

Principat Bench, New Dethi order dated 22-01-2025 in OA No. 1412025 titl'ed

Zahoor Ahmad Dar Versus Union Territory of J&K & Ors, the Report of the

J&K Pottution ControtCommittee is submitted herewith.

It is, therefore, requested that the Report may kindty be taken on record and

ptaced before the Hon'bte NGT for consideration.

Yours faithfutty,

Enc[:- As Above

(onansffikk-k?-ffi-
Member Secretary 1.e .af

J&K PCC
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Before the Hon'bte NationaI Green Tribunal
Principat Bench, New Dethi

Originat Apptication No. 14l2025

IN THE MATTER OF "Zahoor Ahmad Dar Versus Union

Territory of J&K & Ors.

Report on behatf of Jammu and Kashmir Pottution Control Committee in
pursuant to the Hon'bte Nationat Green Tribunat, Principal Bench, New
Dethi order dated 22-01-2025 in OA No, 1412025 titted Zahoor Ahmad Dar

Versus Union Territory of J&K & Ors.

Background:

Thatthe Hon'bte Nationat Green Tribunatvide Orderdated 22-01-2025 in

OA No, 1412025 directed as fottows:-

6. The J&KPCC must bring the said jurisdictional bar to the notice of the

CivilCouttwhich has passed the order in the civil suit wherein the order

of the l&KPcc dated 27.05.2024 passed under the Air AcL water Act

and EP Act has been stayed.

7. The OA raises substantial issue relating to compliance of the

environmental norms.

8. /ssue notice to the respondents for fiLing their response/reply by way of

affidavit before the Tribunal at least one week before the next date of

hearing. lf any respondent directty files the repty without routing it

through his advocate, then the said respondent witt remain viftuatLy

present to assist the Tribunal. Applicant is directed to serve tfle

respondents and file affidavit of seNice at least one week before the

next date of hearing.

e6q.,.4
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Status Report:

ln comptiance to the aforesaid directions of the Hon'bte NGT, the report

of the J&K PCC is submitted as under:-

'1. Accordingty, the matter of jurisdictionat bar was brought into the

notice of the chief Judiciat Magistrate, srinagar by the J&K Pottution

Control Committee with the request to vacate the stay order/dismiss

the apptication fited by the appticant on against ctosure order issued

by the J&K Pottution controt commitlee dated 27 -05-2024'

2. Pursuant to this, the matter was perused vigorously with the court of

tearned Chief Judiciat Magistrate, Srinagar. The CJM, Srinagar vide its

order dated 15-07 -2025 after hearing the matter have rejected the

apptication fited by appticant Mr. Ailaz Ahmad Wani in case titted A'.,az

Ahmad Wani Verus IJT of lammu & Kashmir and Ors' against the

ctosure order issued bythe J&K Pottution ControI Committee and have

also vacated the stay order granted by the said court dated 28-10-

2024.(copy ofthe order enclosed as Annexure - 1)

3. Consequent of the above, the J&K PCC have withdrawn the kePt in

abeyance order dated 08'01-2025 issued against ctosure order

dated 27 -05-2024 with a copy to the Deputy commissioner'

Bandipora for taking further necessary action' (copy enctosed as

Annexure-2).

4. Furthermore, the Deputy Commissioner, Bandipora has atso been

requested to ensure imptementation of the closure order issued by

the J&K PCC date d 27 -05-2024. (copy enctosed as Annexure -3) '

5. The Deputy Commissioner, Bandipora, consequent upon the vacation

of the kept in abeyance order of the J&K PCC dated 17-07-2025 have

issueddirectionstotheTehsitdarHajinfortakingfurthercourseof

action vide tetter d aled 22-07-2025lcopy enctosed as Annexure-4)

s%",,.-
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rT
Prayer:

ln the premises, it is therefore respectfutty prayed that the report may

kindty be taken on record before the Hon',bte National Green Tribuna[ for

consideration.

g6000D,.---
(Ghansham Singh) 2'8 - zr
Member SecretarY

J&K PCC
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lnnqw- tr.

IN THE COURT OF CIVILJUDGE SR. DIVISION/CJM SRINAGAR

CNR NO: JKSG-020O4687-2024
Date of lnst 28.09.2024
IN THE CASE OF

7
2
3
4

1. Ajaz Ahmad Wani S/o Ghulam Ahmad Wani
R/o Naidkhal, Hajan, Bandipora

...Plaintiffs
Adv. Younis

VERSUS...
UT of J&K through Pollution Control, Board
fvlember Secreta ry Poll ution Control, Committee
Regional Director, Pollution Control Committee
Deputy Commissioner Bandipora

..Defendants
Adv. Aarifa Amin Tak along Law officer for defendant 1 to 3
Nemo for defendant no. 4, who are in exparte.

ln the Matter of: Application for interim relief
IN/AND

CIVIL ORIGINAL SUIT

ORDER
CORAM: ADIL MUSHTAQ AHMAD U(OO:163)

I An application for interim relief is on board whereby the plaintiff has prayed

before this court that till final disposal of the main suit, the order dated

27.05.2024 bearing No. 71 PCC ot 2024 be kept in abeyance and the

defendant be directed to de-seal the unit of the plaintiff immediately in the

interest of justice.

As per the plaint, the plaintiff is aggrieved of order bearing no. 71-PCC of

2024 dated 27th of May 2024 issued by the defendant no. 2 whereby the

Deputy Commissioner, Bandipora t.e, defendant no.4 has been directed to

get the unit of the plaintiff closed. The aforesaid order as per the plaint has

been issued by the defendant no.2 without affording any opportunity of being

heard to the plaintiff and moreso, the unit of the plaintiff does not fall within

the ambit of the Act under which the action has been taken place by the

defendant no.2. lt is projected that in order to run the aforesaid Unit, the

plaintiff also applied before the Power Development Department for obtaining

the electricity connection for purpose of running the aforesaid Unit. Further as

per the plaint, the mixer installed by the plaintiff in his Unit has to be run only

2

FileNo:\NOU2O24
Date of Order: L5.O7.2025

Ajo-z A. V'lan v w UT of )ErY & Orv

CNR No: )K9q-o2oo-4687 -2024
?4e' 1' of 6

68



on electric motor. Therefore, lhe Power Development Department,

accordingly installed the electricity connection in the Unit under installation

No. BRK/MILL BP/NK. The Unit of the plaintiff as per the plaint does not

require any big machinery, but only minor machinery, therefore, the power

Development Department sanctioned the electricity load of 7.5 KW, which is

required in micro units. Plaintiff as per the plaint had applied for defendant

pollution control committee along with all perquisites in an online mode

Further it is averred that since the action of the respondents was contrary to

law, therefore the plaintiff approached the Hon'ble High Court through the

medium of writ plaint bearing WP (128212024 seeking direction upon the

defendants to decide his application and the Hon'ble court directed the

defendants to consider their application of the plaintiff with in a period

however same has not be decided till today. The aforesaid application for

obtaining the consent to run the micro Unit at Hajin, Bandipora was received

by the defendant Pollution Control Committee on gth of April, 2022 and, as

per the provisions of the Act of 1974 and 1981, the defendants were

supposed to decide the said application filed by the plaintiff for grant of

sanction within a period of four months after the receipt of the application.

Further it is projected that the Act of 1974 clearly envisages that the consent,

unless given or refused earlier, be been have to deemed given

unconditionally on the expiry of a period of four months of the making of an

application in this behalf. However, in the instant case, the Defendan!
Pollution Control Committee, despite receiving the application and

acknowledging the same on 9th of April, 2022, failed to decide the said

application within four months, as is prescribed in the Act of 1g74 and the Act

of 1981. Even though, as per the aforesaid provision of law, the application

not decided within four months would amount to granting of unconditional

consent but the Defendants neither decided the application filed by the

Plaintiff for grant of consent nor they were allowing the plaintiff to operate the

Unit, stated hereinabove, the aforesaid impugned Order dated 27th of May,
2024 has been issued by the Defendant No.2 without affording any

opportunity of being heard to the plaintiff and, more so, neither any show

Ajoz. A. VJaaL ye. UT of J&K & Ory
C-NR NO: JksQ-o2oo-i6e7 -zoz4

Pq., 2 of 6
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cause notice the aforesaid impugned Order itself was ever served upon the

Plaintiff.

Following relief has been sought by the plaintiff in the plaint:

A decree of declaration declaring the order no. 71-PCC of 2024 dated 27th of

May 2024 issued by the defendant no. 2 as null and void non-est in the eyes

of law, based and accordingly be quashed and set aside to the extent of

plaintiff.

A decree of mandatory injunction by virtue of which the defendants be

commanded to allow the plaintiff to run the hollow brick unit as usual and not

cause any sort of impediment, interference and hurdle in smooth operation of

unit.

A decree of permanent prohibitory injunction by virtue of which defendant be

permanently restrained from causing any hurdle in smooth operation of unit.

Any other order or decree which this court may deem fit and proper in the

circumstances of the case and can be also passed in favour of plaintiff and

against the defendants as same shall be in the interest ofjustice.

The record before the court would indicate that this court in terms of order

dated 28.10.2024, when the defendants despite due service choose not to

appear passed the following direction:

"ln the meantime, till final disposal of the main suit the order dated

27.05.2024 bearing no. 71 of PCC ot 2024 shall remain in abeyance

and the defendant no. 2 is directed to de-seal the unit of the plaintiff.

This order, however, would be subjoct to objections from otherside

who shall be at liberty to apply, for vacation, modmcation, cancellation

and revocation of the order even before the next date fixed in the

matter.

Defendants have entered appearance before the court only on 19.04.2025 in

the main suit but in between on 13.02.2025 had filed written statement in the

matter. As per the written statement, the suit of the plaintiff is misconceived

and incorrect besides being without merit, as such deserves to be dismissed.

It is submitted that the plaintiff has not come before this court with clean

hands and is guilty of misrepresentation of facts, as such, the suit is liable to

4

5

Ajo-z A. do*i w UT of )&K & Ore

dl.iR NO: JKSA-O2OO-4687 -2024
Pd4t,3 of 6
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be dismissed. The plaintiff has also suppressed the material facts and

misrepresented the factual and legal position as such is not permissible. lt is

further submitted that this court has no jurisdiction to entertain the suit as the

jurisdiction of civil courts is barred in terms of section 46 of Air (Prevention &

Control of Pollution) Act, 198'1 and section 58 of Water (Prevention & Control

of Pollution) Act, 1974. As such the suit deserves to be dismissed. lt is further

submitted that the answering defendants have ensured that every application

seeking consent for establishmenVoperation of a unit qualifies the requisite

criteria/condition precedent for the establishment of particular unit ass laid

down by the government from time to time as well as inconformity to the

environmental legislation. lt is further submitted that on account of persistent

complaints filed against operation of unit of the petitioner at the specified

location and pollution problems in respect thereof particularly the noise

generated by the machinery of the unit, show cause notices were issued to

the plaintiff as to why unit shall not be closed, specific to mention herein is the

notice dated 12.03.2024, however, the plaintiff failed to justify his actions with

regard to complaints filed against the operation of the unit and consequently

the unit was again inspected by the respondent committee through District

Officer concerned, and the report submitted would reveal that the status of

the plaintiffs unit remained unchanged. lt is further submitted that the

regional director pollution control committee, Kashmir vide communication

dated 16.05.2024, confirmed the report of the Divisional Offlcer, Bandipora

and accordingly recommended closure of the unit of plaintiff and in exercise

of powers vested in J&K Pollution Control Committee under section 'i 3-A of

Water (Prevention & Control of Pollution) Act, 1974 and section 31-A of Air

(Prevention & Control of Pollution) Act, 1981 r/w section 5 of the

Environmental Protection Act, 1986 closure of Hallow Block unit of the

plaintiff was issued vide order No. 71 JKPCC oi 2024 daleC 27.05.2024. As

such the instant suit deserves to be dismissed as the plaintiff failed to obtain

mandatory consent from J&K Pollution Control Committee, as required under

section 25126 of the Water (Prevention & Control of Pollution), Act ,1974 and

section 21 of the Air (Prevention & Control of pollution) Act .1981.

Ajoa A. Wa,,;, w UT of )&K & Ore
CNR NO: JK9Q-O2Oo-4687 -2024

?qe,4 of c
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Heard Ld. counsel for the parties and perused the record.

Plaintiff by way of the suit has contested the order bearing no 71 PCC of 2024

dated 27th of May 2024, issued by defendant no 2, where the immediate

closure order with respect to mercantile operation of the plaintiff unit has

been ordered. The order on the face of it appears to be passed in terms of

the provisions contained under Water (Prevention and Control of Pollution

)Acl 1974, Air ( Prevention and Control of Pollutron Act) 1981 and

Environment (Protection )Act 1986. The first question which arises before the

court is whether the plaintiff is required to challenge the order by way of a

statutory appeal or he can assail the order by way of a Civil Original suit The

settled principle of law under section I of Code of Civil Procedure is that Civil

Courts have jurisdiction to try all suits of civil nature unless the jurisdiction is

expressly excluded or the intention to take away the jurisdiction is by

necessary intendment implied in the statute and no such presumption can be

drawn against the jurisdiction of civil court to entertain a suit. Whenever a

statute contains a provision barring the jurisdiction of a civil court, it is strictly

construed and confined only to the four corners of the bar contained in the

statute. The jurisdiction of the Civil Courts is all embracing except to the

extent it is excluded by an express provision of law. This is the purport of

Section 9 of the Code of Civil Procedure. Perusal of the provisions contained

under Water (Prevention and Control of Pollution )Act 1974, Air ( Prevention

and Control of Pollution Act) 198'1 and Environment (Protection )Act 1986 ,

especially section 33 A , 338 of Water (Prevention and Control of Pollution

)Act 1974, section 46 of Air ( Prevention and Control of Pollution Act) 1 981

and section 22 of Environment (Protection )Act 1986, 58 of the Water Act in

unequivocal terms create a tapper on the jurisdiction of the court to hear the

controversy involved in the matter , while as the jurisdiction to determine the

questions raised in the suit has been conferred on a statutory authority .

Keeping in view the aforesaid discussion, the plaintiffs has not been able to

project before this court triable question in the matter as such plaintiff has no

prima facie in his favour .

Ajo'z A. \!ot* v* UT of J&K & O*
C.NR NO )kgQ-o2oo-4687 -2024

?o4o s df 6
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8. Since the court has come to the conclusion that plaintiffs have no prima facie

case, this court is not required to analyse the other two pre requisites.

Reliance is placed on the case of Kashi lr/ath Samasthan V/s Shrimad

Sudbhidra Tbritha Swamy and anr 2010 (10) SCC 689, where Hon'ble Apex

Court held as under:

"it is well settled that in order to obtain an order of injunction, the party

who seeks for grant of such injunction has to prove that he has made

out a prima facie case to go for trail, the balance of convenience is

also in his favour and he will suffer an irreparable loss and injury if

injunction is not granted. But it is equally well settled that when a party

fails to prove prima facie case to go for trail, question of considering

the balance of convenience or irreparable injury or loss to party

concerned would not be material at all, that is to say, if that party fails

to prove Prima facie case to go for trail, it is not open to the court to

grant injunction in his favour even if, he has made out a case for

balance of convenience being in his favour and would suffer

irreparable loss and injury if no injunction order is granted".

9. Falling in line with the authoritative judgment supra, I need not to determine

other two requisites, when the very first is missing. For all what has been discussed

above, application for interim relief is devoid of any merit are accordingly rejected

and order dated 28.1A.2024 is vacated. Main file to come up for recording of
preliminary statement on

10. Any observation be made hereinbefore is for the sole purpose of deciding the

merits of the application and shall have no bearing on the merits of the main suit.

Announced:
1s.07.2025

Ajuz A. Wa*\L w tJT of J&K & Ory
C,AJR NO: JKSG -o2oo- 4687 -ZoZ4

AADIL Disitally

MUSHT :i91:d blauail Mushtaq Ahmad)

1-o. ^ ffi?illlt'"11ff;,:Division/cJM
BANDAY BANDAY
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,$,n\tftill-- &

Jammu and Kashmir Pollution
Control Committee

chairmanSTjksPcb@gmail com

membersecretarylkspcb@gmail com

0191 -2472881,2476925

ii.

iii

iv.

vi.
vii.
viii.

ix

PCC
Parivesh Bhavan, Forest ComPtex

Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008

oRDER No.: 2t8-JKPcc ot2o25
DATED o8 -1'2025

whereas, ctosure of M/s Hottow Btock unit of Mr' Aiiaz Ahmad wani at Laribat

Naidkhai, Bandipora' was ordered by the JKPCC vide order No. 71.,KPcc ot 2o24 dated 27.05.

2024 torthe faiture of the proprietor of Hor.ow Btock Unit to obtain mandatory consent of the

JKPCC;ANd

Whereas,theabovesaidorderhasbeenimptementedbytheDistrictAdministration,
Bandipora and the unit is presentl'y ctosed and seated; and

Whereas,theunithol.derhasfil.edaCivil'SuitbeforetheHon,bteCourtofChiefJudicial'
Magistrate,srinagar,osNo.zilgsl2ozltitl'edAiiazAhmadwaniVsUTofJ&K&ors'wherein
the Hon',bl,e court by virtue of order dated 28'10'2024 has passed the fol'towing direction;

.,ln the meantime, titt finat disposat of the main suit the order dated 27'o5'2o24

bearing No.71 JKpcc or 2o24shatt remain in abeyance and the defendant No. 2 is directed

to de-seat the unit of the Ptaintiff "

Now,therefore,incompLiancetotheHon',btecourtsorderdated2Sj02024paSSedin
os(originat suits) No. 2535/2024 titted Aijaz Ahmad wani vs UT of J&K & ors' the order No' 71

JKpcc ol2oz4dated 27,o5.2o24is hereby kept in abeyance, titt finat disposal' of the suit'

This order sha.t however remain subject to outcome of the oS(originat suits) No'

2535l2)24titted Aiiaz Ahmad Wani Vs UT of J&K & Ors'

lssued with the Approvat of Competent Authority'

tcnrnrffiSLffi'
Member Secretary' e. t - ,.6--

JKPCC' Jammu

No: JK pccn-sr</ 19'93 -l?&
Dt.: o8 1112025

CoPY to the :-

i. Deputy Commissioner, Bandipora for information and necessary action for de-sealing the

Hol.l,ow Btock unit forthwith'

negionat Director, PCC, Kashmir for information'

chief Engineer, Kashmir power Distribution corporation Ltd. (KpDcL), Kashmir for

information.
M/s Arifa Amin Tak, Ld' Standing Counset' JKPCC' at Srinagar'

Executive Engineer, KPDCL El'ectric Division, Naidkhai Bandipora for information'

Executive f ngineer, PHE Naidkhai Bandipora for information'

DivisionaL officer, pcc, Bandipora for iniormation and necessary fottow up'

l/c Website, J&K Pol'l'ution Control' Committee' Kashmir/Jammu

M/s Hottow Btock Unit of Mr. Aijaz Ahmad wani at Laribat Naidkhai' Bandipora for

information.
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Jammu and Kashmir Pollution
Control Committea

charmanSTjkspcb@gmail.com
menber$ecre taryjkspcb@gmail -sofil

a191 -2472881.2476925

Enc[ As above.

Deputy Commissioner

Bandipora

No;- JKPCCtLswzo2st 2qf Dated:-Sl-0&2025

Sub:- tmptementation of ctosure order No. Tl JKPCC ai2024 dated 27-05- 2024 against M/s

Wani Ho[ow Btock Unlt ot Mr. Aiiaz Ahmad Wanl at Laribat Naidkhal, Bandlpora.

Sir,

PLease find enctosed herewith a copy of this otfice Order No. 120-JKPCC oI2025 dated

ll-07-2\25, copy whereof endorsed to you on the above subject. Pursuant to the rejection 0f

apptication filed by Aijaz Ahmad Wani against the ctosure order issued by the J&K Pottution

Control Committee dated 27-A5-2A24 and vacation of order of learned Chief Judicial

Magistrate, Srinagar on 15-07-2025, J&K Potlution Control Committee has withdrawn the

abeyance order No. 288 JKPCC of 2025 dated 08-01-2025.

You are therefore, requested to ensure implementation of the ctosure order issued by

the J&K PCC dated 27-A5-2024 in letter and spirit.

Yours faithfutty,

a6! la)'4Q-
{Ghansham-Singh} IKAS

Parivesh Bhavan, Forest Comptex
Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008

MemberSecretary l' B' : Y-
,&K PCC

!
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Jammu and Kashmir Pollution Control Committee

Tel - 0l(ll li:6!ll-: mail -

Parivesh Bhavan, Forest Complex I

Transpon Na8ar, Jammu, 180006 
|

Order No:J
I

Dated:

Silk Factory Road
Rajbagh, Srina8ar, 190008

PCC o12024

2i1r osrzozt

Whereas, no activity having bearing on environment can be set up or put in operation, without
the prior consent of the Pollution Control Committee, as warranted under Section 25/26 and Section
21 of the Water (Prevention and Control of Pollution) Act 1974 and Air (Prevention and Control of
Pollution) Act, 1981 respectively.

Whereas, manufacturing of Hollow Block is classified in Green category, for the purposes of
obtaining of consent from the Committee, keeping in view the pollution potential of the unit

Whereas, M/s Hallow Block unit of Aijaz Ahmad Wani at Laribal Naidkhai Bandipora
has been setup and put in operation in violation of the above stated laws, in residential area that too

without having valid consent of the JK PCC.

Whereas, persistent complaints have been received against the unit from local residents

through LGs Grievance Cell Complaint No. 999004804925 which stand verified as genuine.

Whereas, the unit holder was accordingly served with repeated notices, particularly notice

dated 12-03-2024 calling upon him there-under to show reasons as to why legal action including
closure of his unit be not taken for violation of law.

Whereas, the unit holder has failed to show any response to the notices, besides failing to take
measures to meet the requirements of laws goveming environmental protection and Regional Director,
PCC Kashmir has recommended closure of the unit vide his No. PCC/ROK/LS/CIo/46 dated 16-05-
2024.

Whereas, the unit in question, cannot be allowed to run un-authorizedly with above status and
to the determent of human health and environment.

Now, therefore, in exercise of powers vested in the J & K Pollution Control Committee under
Section 33 (A) of the Water (Prevention and Control of Pollution) Act,1974 and Section 31 (A)
Air (Prevention and Control of Pollution) Act, 1981 , read with Section 5 of Environment
(Protection) Act, 1986, immediate of M/s Hallow Block unit of Aijaz Ahmad Wani at Laribal
Naidkhai Bandipora, is hereby ordered and in this behalf the:-
i). Deputy Commissioner/ District Magistrate, Bandipora is directed to get IWs Hallow Block

unit of Aijaz Ahmad \{ani at Laribal Naidkhai Bandipora closed immediately.
ii). Exe. Engineer, (KPDCL) Naidkhai is directed to snap the electric supply to the above said

units immediately.
iii). Director, Industries & Commerce Department, Kashmir is directed to deregister the units.
iv). Sh. Aijaz Ahmad Wani, Prop. M/s Hallow Block unit at Laribal Naidkhai Bandipora is

directed to cease the operation of the unit forthwith.

By order of the Competent Authority

r"n.,,n*l#-ffi
fffr:::::flffl" a".s'Y

No.: PCC/LSxlalq 1 7 6y -767
Dated:- toitzozir

i. Deputy Commissioner/ District Magistrate, Bandipora for information and necessary

action, under intimation.
ii. Chief Engineer Electric & Maintenance (KPDCL) Kashmir for information and necessary

action, under intimation.
iii. Director, Industries & Commerce Department Kashmir for information and necessary

action
iv. Regional Director, PCC, Kashmir for information and follow up action.
v. Incharge web site Pollution Connol Committee Jammu for uploading the closure order.
vi. Sh. Aijaz Ahmad Wani, Prop. IWs Hallow Block unit at Laribal Naidkhai Bandipora

for compliance.
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frrnile.pW. I
Government of Jammu and lkshmlr

Otfioe 0l The

17lx =r#-ao-v'>s-

Deputy Commissione
E--Mall: ara6dcbpr(oamail.com I Phone: 01957-225085

r BandiPora
I Fax: 01957-225051

r&K

and

The Tehsildar,
Hajin.

No.DCB/Le gatl:2o:2ill s L] 6 '49 Dated t- 2& '07 '202s

Sub:-Closure Order of M/s Hallow Block Unit at Naidkhai'

dated 17.07.2025 received from

Committee for favor of information

necessarY action'

Sir,
Regarding the subject

enclosed herewith a coPY of o

ftLo
qa

)t'a

captioned above, kindlY find

rder bearing No' 120-PCC of 2025

Pollution Control

further course of

You aithfu (^
tl,\

Zaffar on3h W (rKAs),

Ad epu Commissioner
Ban ipora.

CopY to:
1. Member Secretary, JKPCC' Jammu for favour

information.
2. Divisional Officer, PCC Bandipora for information'

of

X@Vz
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larnmu and Kashrnir Pollution
Control Committee

chairrnanETrxsFcbQgrnarl rcr-'
membersecre:arlJi's 9cbf0* ff ai r c5r

0191 - 34:2E81 2476S25

Parivesh Bhavan, Forest ComPlex

Transport Nagar, Jammu, 180 006

Sitk Factory Road

Raibagh, Srinagar, 190 008

Sub:- Ctosure Order of M/s Hottow Btock Unit of Mr. Aijaz Ahmad Wani at Laribat

Naidkhai, District BandiPora.

oRDER No.; lLs*rPcC of 2025

DATED lJ -oz-zozs

Whereas, closure of M/s Holtow Btock Unit of Mr. Aiiaz Ahmad Weni at

Laribat Naidkhai, Bandipora, was ordered by the JKPCC vide order No. 71- JKPCC of

z}z4dated 27-O5-2O24, for the faiture of the proprietor of Hotl.ow Btock Unit to obtain

mandatory consent of the JKPCC; and

Whereas, the aforesaid orcler of the J&K PCC was imptemented by the District

Administration Bandipora and the unit was ctosed and seated; and

Whereas, the unit hotder fited a Civit Suit before the Court of Learned Chief

Judiciat Magistrate, Srinagar, OS No.2535/2024 titted AijazAhmad Wani Vs UT of

J&K & Ors, wherein the Hon'ble court by virtue of its order dated 28.10.2024 passed

the fottowing directions:-

,. ln tfie mean time, ti({ fina{ disposal of the f"lain suif tha

order dated 27.A5.2024 bearing Na. 71 JKPCC of 2024 sha{l

remain in abeyance and the defendant No. 2 is directed to

de-sea{ the unit of the Plaintiff "

Whereas, in comptiance to the aforesaid order of the Chief Judiciat Magistrate

Srinagar dated 2g.1O.ZAZ4 passed in OS(Originat Suits) No. 253512024 titted Aijaz

Ahmad Wani Vs UT of J&K & Ors, the Ciosure Order No. 71 JKPCC ol 2A24 dated

Z?.0S.2024 issued by the J&K PCC was kept in abeyance, vide order No. 288- JKPCC of

2025 dated 0g-01 -2025, subject ro outcome of the osioriginal suits) No. 253512024

titted Aijaz Ahmad Wani Vs UT of J&K & Ors; and

Whereas, the above referred civit suit was contested by the J&K, Poltution

Controt Committee before the court of Learned Chief Judiciat Magistrate, Srinagar

which vide its order dated 15-0l-2025 was pteased to reject the apptication of the

ptaintiff for interim relief and have atso vacated the interim order dated 28-1A'2A24,

the operative portion of the order is reproduced as under;

**h-^""'-t*
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"9. Falling in tine with the authoritative iudgment supra, I

need not to determine the other twa reqaisites, when the

very first is missing. For all what has been discussed
above, apptication for interim relief is devoid of any merit

are accordingty rejected and order dated 28'1O-2024 is

vacated. Min fite is to corn e up for recording of preliminary

statement on------- ------t'

Now, therefore, in view of the aforesaid stated reasons and vacation of the

interim order of the Learned Chief Judiciat Magistrate, Srinagar dated 28'1A'2424'

the Abeyance Order of the J&K PCC No. 288-JKPCC of 2025 dated 08.01.2025, is

hereby withdrawn, abinitio.

lssued with the Approvat of Competent Authority.

..! ; _ *

(Ghansharn sihgtl), Jfus 
?

Member Secretary
IKPCC, Jammu

No: iK Pcc/LsK/ s:rq bsallD$}t lo&l

iv

Dt.: \] tot tzazs
Copy to the :-

i. Deputy Commissioner, Bandipora for information and necessary action'

ii. Regionat Director, PCC, Kashmir for information-

iii. Chief Engineer, Kashmir Power Distribution Corporation Ltd. (KPDCL), Kashmir

for information.
Executive Engineer, KPDCL Etectric Division, Naidkhai Bandipora for

information.
Executive Engineer, PHE Naidkhai Bandipora for information.

Divisionat Officer, PCC, Bandipora f or inf ormation and necessary fottow up.

Uc Website, J&K Potlution Controt Committee, Kashmir/Jammu

M/s Hol,ow Btock unit of Mr. Aijaz Ahmad wani at Laribat Naidkhai,

Bandipora for information.

v.

vi.
viii.

ix
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